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Court of Junor C I

Judg- -cum· Jud cal 

Magls ra e of firs

Class, Jangareddygudem

Court of Principal Junior Civil 
Judg cum • Judlclal 
Magl5trate of First Class 
Kovvuru 

J. Kovvuru Excise Court of Principal Junio

P.S. Civil Judge-cum-Judicial

2. oevarapalll P.5. Magistrate of First

Class 

2. Court of I Additional Junior 1. Tallapudi P.5.

Civil Judge cum- 2. Polavaram 
Court of I Additional

Junior Civil Judge -

cum- I Additional

1 Additional Judicial Excise P.5.

Magistrate of First Class,
Kovvuru 

3. Court of II Additional Junio 1. Kovvur Town PS

Civil Judge - cum· II 2. Kovvur Rural PS

Additional Judicial Magistrate 3.Gopalapuram P5

of First Class, Kovvuru

5. NARSAPUR 1. Court of Principal Junior Civil 1. Narasapur Rural

Judge - cum - Judicial P.S. 

Magistrate of First Class, 2. Narasapur

Narasapur 
Excise P.S.

2. Court of I Additional Junio

Civil Judge cum-

I Additional Judicial 

Magistrate of First Class,

Narasapur 

3. Elamanchali P.S

1. Narasapur
Town PS.

2. Mogaltur P.S

Judicial Magistrate of

First Class, Kovvur 

Court of II Additional

Junior Civil Judge -

cum- II Additional 

Judicial Magistrate of

First Class Kovvuru. 

Court of Principal Junio

Civil Judge-cum-Jud icial

Magistrate of First 

Class, Narasapu 

Court of I Additional

Junior Civil Judge -

cum- I Additional

Judicial Magistrate of

First Class, Narasapur 

6. NJDADAVOLE

1. Court of Principal Junior Civil Samlsragudem P.S. Court of Principal Junto

Judge-cum· Judicial 
Civil Judge-cum· Judicial

Magistrate of First Class,
Magistrate of First

Ntdadavole 
Class), Nidadavole

Court of I Additional

Junior Civil Judge -
cum- I Additional
Judicial Magistrate of
First Class Nidadavole

2. Court of I Additional Junior 1. Nldadavole P.S

CIVIi Judge cum- 2. Chagallu P.S., 

I Additional Judlclal

Magistrate of First Class,

Nldadavole. 



7. PALAKOL l.

-

Olli t or Prln lpol Junior Clvll 1. Palakole Excise
Jud ,. um- udlclal P.s, 
Mo< 1 tr t of Fir t Class, 2. Poduru P.s,
P I kol 3• Penugonda P.S.

2. Court of I Addltlonal Junior 1. Palakole Town
Clvll Judge - cum-
I Addltlonal Judicial
Magistrate of First Class,
Palakole 

P.S. 
2, Palakole Rural

P.S. 
3. Achanta P.S.

Court of Prine/pal ).
Civil Judge-cum-Juai 
Magistrate of A 
Class, Palakole 

Court of I Additional 
Junior Civil Judge -
cum- I Additional 
Judicial Magistrate of
First Class, Palakole 

8. TADEPALUGUDEM
1. Court of Prlnclpal Junior Clvll 1.Ananthapalll PSJudge - cum - Judlclal 2. Nldamarru P.S.

Magistrate of First Class, 3.Bhimadole
Tadepallgudem Excise P.S. 

4. Akiveedu Excise
P.S.

Court of Principal Junior

Civil Judge-cum-Judicial 
Magistrate of First
Class 

2. Court of I Additional Junior 1. Tadepalligudem
Civil Judge - cum- · Town P.S.
Additional Judicial MagistratE 2. Ganapavaram
of First Class, P.S.
Tadepalligudem 3. Chebrolu P.S.

3. Court of II Additional Junio,
Civil Judge - cum- L
Additional Judicial MagistratE
of First Class,
Tadepalligudem

4. Nidamarru
Forest P.S.

1. Tadepalllgudem
Excise P.S. 

2. Tadepalligudem
Rural P.S. 

3. Pentapadu P.S.

9. TANUKU 1. Court of Principal Junior Civil 1. Tanuku Excise
Judge-cum-Judicial P.S. 
Magistrate of First Class, 2. Penugonda P.S. 
Tanuku 3. Tanuku Rural PS

2. Court of I Additional Junior
Civil Judge - cum- I
Additional Judicial
Magistrate of First Class,
Tanuku

3. Court of II Additional Junior
Civll Judge - cum- II
Additional Judicial
Magistrate of First Class,
Tanuku

10 CHINTALAPUDI 

11 BHIMADOLE

Court of Junior Clvll Judge 
-cum- Judicial First Class,
Magistrate, Chlntalapudl

Court of Junior Civil Judge 
cum- Judlcial First Class 

Magistrate, Bhimadole 

1.Penugonda 
Excise P.S. 

2.Iragavaram P. 
3.Peravall P.S. 

1.Tanuku Town 
P.S 

2. Attlli P.S
3.Undrajavaram PS
4.Penumantra P.S

Criminal Court 
Jurisdiction 

Criminal Court 
jurisdiction 

Court of I Additional 
Junior Civil Judge -
cum- I Additional 
Judicial Magistrate of 
First Class,
Tadepalligudem 

Court of II Additional 
Junior Civil Judge -
cum- II Additional 
Judicial Magistrate of 
First Class, 
Tadeoalligudem. 
Court of Principal Junior 
Civil Judge-cum-Judicial 
Magistrate of First 
Class, Tanuku 
Court of I Additional 
Junior Civil Judge -
cum- I Additional 
Judicial Magistrate of 
First Class, Tanuku 
Court of II Additional 
Junior Civil Judge -
cum- II Additional 
Judicial Magistrate of 
First Class, Tanuku 

Court of Junior Civil 
Judge -cum- Judicial 
First Class Magistrate, 
Chintalapudi. 

Court of Junior Civil 
Judge -cum- Judicial 
First Class Magistrate, 
Bhimadole 
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A.M. !r 
n th concerned Court os on 30.09.2020 (that I to aay t/1/ 12

ll
l 

I Ol.l0,2020) shall bo cntortolncd by tho Courts In which they are
"ed. 

S. All the pending criminal coses I.e., Calendar Cases, STCs, M.Cs, 
Crl.M.Ps and other appllcatlons on criminal side pertaining to the concerned
Police Stations pending as on 30.09.2020, shall be entertained by the same
Courts In which they are pending.

6. The Charge Sheets In connection with F.I.Rs received by the
Court till 30.09.2020 mid-night, shall be entertained by that Courts which 
received the F.I.Rs. Thereatter, the charge sheets In connection with F.I.Rs

received from mid-night of 30.09.2020 (that Is to say from 12-00 A.M., of

01.10.2020) onwards shall be entertained by the Court, which received the 
F.I.R.

7. The Courts shall hold jurisdiction over the Police Stations
allocated to them, w.e.f. 12.00 A.M of 01.10.2020. From 01.10.2020 
onwards, the Maintenance Cases, Private Complaints and other cases of 
criminal nature, falling within the jurisdiction of the allocated Police Stations 
mentioned in column No.4, shall be filed In the Court which will get the 
jurisdiction w.e.f. 01.10.2020.

8. The Private complaints under Section 138 of Negotiable
Instruments Act, 1881 have to be filed in the Court, in whose jurisdiction the 
Bank, in which cheque Is presented, is located. It is made clear that, the 
location of the Bank within the Police Station limits, is the criteria to 
ascertain the jurisdiction. (Directed to follow the Negotiable Instruments 
(amendment) Act., No.26 of 2015). 

9. All the Junior Clvll Judges-cum-Judlclal Magistrates of First Class
are directed to display the proceedings In the notice board of their respective 
Courts and to communicate the copy of proceedings to the concerned Bar 
Associations, for favour of Information. 

10. The receipt of the proceedings shall be acknowledged by all the 
Junior Civil Judges-cum-Judicial Magistrates of First Class, working In the 
West Godavarl unit. 

The Orders shall come Into force w.e.f. 12.00 A.M of 01.10.2020.

The above proceedings Issued In consultancy with the Honourabl Principal Sessions Judge, West Godavarl, Eluru. e 



Copy submitted to 

1. The Principal District Judge, West Godavarl, Eluru for favour of

Information.
2. The 1 Additional District Judge, West Godavarl, Eluru, for favour of

Information.

3. All the Additional District Judges In West Godavarl District, for favour

of Information.

Copy to: 

4. All the Senior Civil Judges working In the Unit of West Godavarl for

Information.

5. All the Junior Clvll Judges-cum-Judlclal Magistrates of First Class in the

Unit of West Godavarl. w�\--�'IA.rl\- 1--v

6. The Superintendent of Police, Eluru, with a request to communicate

the same to all the Police Stations In West Godavari District.
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